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Joint Cornrnittee RePort

In

Hon'ble NGT O.A. 67 120/2L lczl order dated 7.9.2o2L

in the matter

Ramesh Aganral

Vs

Union of India & Ors

Corn.:nittee member

1. Sir Sunil Kumar Meena, Sc-D, Central Pollution Control Board, Bhopal

,i Sh Gutani Ambulkar, Chief Chemist, Madhya Pradesh Poliution Control
Board, Bhopal
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Joint Committee RePort

Honble Nationa-1 Green Tribunal vide its order dated 07 .9.2O2f in Original
Application No.67 ol 2O2l (CZ) directed under Para 5 & 6 as

5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:

(i) Representative of Central Pollution Control Board (M.P.)
(ii) Representative of State Pollution Control Board, (M.P.)

6. The Committee is directed to submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination
and logistic support.

Copy of the order dated 7.9.2021 is enclosed as Aanexure-I.

In complialce of the order following ofhcer's were nominated as representative of
CPCB & SPCB (M.P.)

1. Sh Sunil Kumar Meena, Sc-D, Central Pollution Control Board, Regional
Directorate, Bhopal (M.P.)

2. Sh Gutani Ambulkar, Chief Chemist, Madhya Pradesh Pollution Control
Board, Bhopal (M.P.)

Applicant has raised following O3 issues under STATE ACTION PLAN FOR AIR
POLLUTION where stipulated timeline was not followed by the agencies as
described under Appendix VI NCAP- AGENCIES AND TIMELINES ofthe National
Clean Air Program (NCAP) document. Copy of the Appendix Vi of NCAP is
enclosed as Alnexure-II.

The issues, agencies and timeline given under suLr-heading 1.13 STATE
ACTION PLAN FOR AIR POLLUTION of Appendix VI are as below:

1.13.1 A preliminary state action plan for air pollution to be formulated for
all the 23 states, which harbour 102 non attainment cities.

Responsible Agencies: SPCB, CPCB, MoEF&CC
Timeline fYear) : 2020

1.13.2 State action plan for air pollution to be taken up for implementation
by the state government and city administration.

Responsible Agencies: State Govt Timeline ffear) : 2O2O
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Udaipur

3. Chhattisgarh Bhilai 07.o5.20t9

Korba 07.o5.20t9

Raipur 12.o2.20L9

The preliminary indicative template of State Action Plan were forwarded to

CPCB by MoEF&CC vide letter dated 2O.7.2021 for seeking

suggestions/inputs in consultation with National Knowledge Network (NKN)

& State Pollution Control Boards to make the comprehensive template w.r.t.

National Clean Air Program (NCAP) dashboard. Copy of the same is enclosed

as Annexure-Ill.

CPCB shared the indicative template with NKN & SPCBs via email dated

O3.O8.2O21 for seeking inputs for the templates developed for the State

Action Plan. Copy of the email is enclosed as Annexure-fV.

Further, meeting was called on 5.O8.2O21 by the co-ordinator of the

National I(nowledge Network (NKN) to discuss the draft Template for State

Action Plan (T-SAP) developed by MoEF&CC for NCAP dashboard purpose.

The Minutes of the meeting are enclosed as Annexure-V.

CPCB has received response/inputs from 07 SPCBs viz. Uttar Pradesh

Pollution Control Board, Maharastra Pollution Controi Board, Odisha

Pollution Control Board, Meghalaya Pollution Control Board, West Bangal

Pollution Control Board, Assam Pollution Control Board and Uttarakhand

Pollution Control Board. CPCB has prepared comprehensive template on the

State Action Plan incorporating views of the above 07 SPCBs and Nationa-l

Knowledge Network (NKN). The comprehensive template was shared with

MoEF&CC vide letter dated 23.09.2021 for consideration. Copy of the letter

and comprehensive template is enclosed as Annexure-Vl.

Presently, it is under consideration with MoEF&CC.
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1.13.3 The guidelines for the preparation of the state action plan to be
formulated.

Responsible Agencies: MoEF&CC, CPCB
Timeline fYeat) :2079

Factual Status on the above O3 issues:

1.13.1 A preliminary state action pian for air pollution to be formulated for
all the 23 states, which harbour 102 non attainment cities.

Central Pollution Control Board (CPCB) has declared cities as "non-

attainment" cities based on study of Ambient Air Quality data from 2O11-

2015 and issued directions to concerned States to formulate the city specific

action plans. The city specific action plans were approved by CPCB after the

recommend.ations of the committee constituted vide Honble NGT order

dated 8th October 2OlB in O.A. 681 of 2OlB-

The details of the approval of "City Specific Action Plans" for 14 non-

attainment cities of centra-l region (Madhya Pradesh, Rajasthan,

Chhatisgarh) are as tabulated below:

S.No. State Name of the
Non-attainment
city

Date of apProwal of
action plan bY CPCB

1. Madhya Pradesh Bhopal 12.02.2019

Dewas

Indore

Sagar

Ujjain

Gwalior

2. Rajasthan Alwar 72.O2.2019

Jaipur

Jodhpur

Kota

W4+'-



The Portal for Regulation of Air Pollution in Non-Attainment cities (PRANA)

dashboard was inaugurated on Sept 7, 2021 on International day for

International Day of Clean Air for blue skies. "PRANA" Portal for

Regulation of Air-poilution in Non-Attainment cities, is a portal for

monitoring of implementation of National ciean Air Programme (NCAP). It

witl support tracking of physical as well as financia-l status of city air action

plan implementation and disseminate information on air quality

management efforts under NCAP to public. Information related to various

activities and their progress under NCAP by various stakeholders shall be

available on this portal, which will help in future policy decisions' The portal

can be assessed on https:l /prana.cpcb'gov'in/# /home

L.Lg.z State action plan for air pollution to be taken up for implementation
by the state government and city administration'

The comprehensive template on State Action Plan prepared by cPCB after

incorporating the views of the 07 sPCBs and National Knowledge Network

(NKN) was shared with MoEF&CC vide letter dated 23'09'2021 for

consid,eration. As, the template is under consideration with MoEF&CC, the

preparation of the State Action Plans by individual states is pending so the

implementation by the State Government and city administration'

However, the implementation of the City Specific Action plan is ongoing' The

physical as well as financial status of city air action plan implementation

and information related to various activities and their progress under NCAP

by various stakeholders can be assessed on

https: / f pr ana.cpcb. gov.in/ # /home'

1.13.3 The guidelines for the preparation of the state action plan to be

formulated.

Regarding the guideline for preparation pf the State Action P1an, it is

submitted that CPCB has received response/inputs from 07 SPCBs viz'

uttar Pradesh Pollution Control Board, Maharastra Pollution Control Board,

AA,-- v--



odisha Pollution Control Board, Meghalaya Poliution control Board, West

Bangal Pollution Control Boarcl, Assam Pollution Control Board and

Uttarakhand Poliution Control Board on the indicative template of State

Action Plan prepared by MoEF&CC. Based on that, CPCB has prepared

comprehensive template on the State Action Plan incorporating views of the

above 07 SPCBs and National Knowledge lletwork (NKN). The

comprehensive tempiate was sharerl with MoEF&CC vide letter dated

23.09.2A21 for consideration.

Presently, it is under consideration with MoEF&CC. On approval, guideline

for preparation of the State Action Plan Shall be prepared accordingly'

Action Taken:

Following actions were taken by MoEF&CC, CPCB & State Govt.

O Preiiminary indicative template of State Action Plan was prepared by

MoEF&CC and shared with CPCB oo 20.7.2021..

O CPCB prepared comprehensive template on the State Action Plan

incorporating views of the above O7 SPCBs and National l(nowledge

Network (NKN). The comprehensive template was shared with MoEF&CC

vide letter dated 23.09.2021 for consideration. Presently, it is under

consideration with MoEF&CC.

o The "City Specific Action Plans" of 14 non-attainment cities of central

region (Madhya Pradesh, Rajasthan, Chhatisgarh) approved by CPCB

and implementation of the action plan is ongoing. The physical as well as

financial status of city air action plan implementation and information

related to various activities and their progress under NCAP by various

stakeholders can be assessed on http s: I lprana.cpcb.gov.i nl# lhotne.

444,"/
(Sunil Kumar Meena)
Scientist-D
CPCB, RD, Bhopal

\

\l'"j
(Gutani amUuttrar;

Chief Chemist
MPPCB, Bhopal

@



fit*.^ur1- , @

Item No. 03

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL

(Through Video Conferenciag)

Orisinal Application No. 67l2021 (CZl

Ramesh Agarwal Vs APPiicant(s)

Versus

Union of India & Ors

Date of hearing: 07.O9.2O2L

Respondent(s)

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH' JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s):

For Respondent(s):

1.

Mr. Rahul Chaudhary, Adv

None

ORDER

2.

a

Issue raised in this application is non preparation of National

Clean Air Programme (NCAP), as required to be prepared in

accordance with the provisions contained under Section 16 (21

(b), Section 17 (1) (a) and Section 18 (1) (a) (b) of the Air

(Prevention and Control of Pollution) Act, 198 1.

Issue notice to the respondents. Returnable within four weeks.

Applicant is directed to take necessary steps for service to the

respondents by both ways and also on avaiiable emaii.

Respondents are directed to submit their rcply/counter affidavit

through E-filing portal, preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF,

before the next date of listing.

We deem it just and proper to cali a report on the matter in

issue, in present application, from a Joint Committee consisting

ol

(i) Representative of Central Pollution Control Board
(M.P.)

(ii) Representative of State Pollution Control Board, (M.P.)

4.

5.



6.

7.

The Committee is directed to submit the factual and action

taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support'

Applicant is directed to supply the required documents and copy

of the appiication to the committee and the respondents within a

week and after compliance of service, the Applicant has to

submit an affidavit that notices and copy of the application have

been served upon the committee and respondents'

The report in the matter be filed by the committee by email at

ngtczbblLq-glggggt'il preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF'

List it on 25th November, 2O2t fot hearing'

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

8.

Ttlr September,2O2l
o,A.67l2o21lczl
K
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APPENDIX VI:
TIMELINTS

NCAP. AGENCIES AND

1

t: .:l

Cenire Centre/ MoEF8CC/ 2O2O

State CPCB

1L.2

Web-based system on
the above line to be

evolved in association
with the NIC anci other
retevant nationaI and
internattonal aqencies-

lntensive training of
aU the stakeholders
involved in the
implementation of this
web-based system.

MandatorY use of this
three-tier mechanism
in 102 cities.

Review of the existing
iegistations to
ensure an effective
implementation of the
NCAP

Centre State/ City MoEF8CC/ Ongoing
CPCB

Statel Statel City MoEFSCC/ ongoing

City CPCB
11.3

Centre Centre/
State

MoEF&CC/ 2AL9

CPCB

Ptantation initiatives State State/City MoEFSCC

under the NCAP at
pottution hot spots
in the cities/towns
to be undertaken
under GlMs with
CompensatorY
Afforestation
Fund (CAF) being
,'nanaged by NationaI
CompensatorY
Afforestation
Management and
Ptanning AuthoritY
(CAMPA).

Ongoingi2.L

NAIONAL cLEAll AIR PROGRAMT{E (NcAPt *lF

Level For
lmptomen-
tation

St.No. Component/Activities Levet
for
Funding

Agencies
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Min*i" o' E*irdheil' to'$t e ctind' ch'nse' Government or rndta

1.L2.3 CIty-based clean air Centre

action Ptans shou[d
be oynamic and
evolve based on the
avaitaDle scientific
evidence, inctuding the

inforrnation avaitabte

through source
aPPortionmeni studies'

L12/ A seParate emergency
action P[an in tine i'vith

GRAP for Dethi to be

formulated for each
citY for addressing the

severe and emergencY
AOI,

Centre Citylsta:e CPCB,
MoEFSCC

2Q20

20201.13.1 A Preliminary state

actron Ptan for air

Potlution to be

formutated for atl

the 23 states, which
' harbour 102 non-

attainment cities'

Centre State

Centre Centre

SPCB. CPCB,

MoEFSCC

1i3.2

1.13.3

State action Plan
for air pollution
to be taken uP for
impLementation bY the

state government and

city administration

The guidelines for the
preparation of the
state action Ptan to be

formulated.

State State State Govt 2024

KNOWLEDGE AND DATABASE AUGMENTATION2

S.:\

MoEF8CC, ?Ol9
. D.Q.

CPCB. SPCBs 2024

CPCB. SPCBs 2024

CPCB, SPCBs. 2024
SAC,ISROJkl

z.L.L Augment the manual Centre City/State

monitoring stations
from the existing
703 stations to 1,500
stations.

2.L.2 150 CAAAMS with an Centre City/State

average of 2-3 stations
rn each citY to be
:nstalted. orioritizing
the lndo-Gangetic
pLain.

2.I.3 Satettite-based Centre Cityi State

measurements.

@ *rnonAlcLEAil AtR PRocRAiiME {NcAP}

\d-

m;- C"-ponent/Activities Levet Level For Agencies

' for lmptemen-
II funding tation
I <

Timetile
{Year}

?a2a
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Q. 160 l7169/202 r-CPA
GOVERN;\IHNT OI" INDIA

LIINT$TnY or IiNvtnoN$t}iN.I, }.()REST & CI,littATE CHAI{Gf,
(CP DIYISlT}N)

2d Floor, PrithvlWing,
lBP, Jor Bagh Fload

New Delhi- 110003
Dated: 20h July 20?1

To,
The Member $ecretary
Centrat Pollution Control Eoard
Parivesh Bhawan, East Arfurt NaEar
Shahdara, Delhi* t 10032

$ubfect: NCAP Daahboard - Seaklng inputs on thE template developed for tha State

Irclion Flan

Thi* is in refcrence to the ongoing work for dr:vtlopnxnt uf \Vct,'bascd D*shbosrd (PRANA) to

grcpulate the physieal and financial progress nf identiiied activities of variotts ongoing or proposed

schernes *t Ccnter anrl respective st:rtes fnr rcgulilr revier*' of progress and monitoring undur NCAP.

?. ln rhis regrrd, a tlraft note along with ln irrJicativr templatt for preparation of State Actio*
plan for intprovrmrnt af air quatity is dev*lopetl and enctosed. CIICB il requcsted to provid*

rug€e$tior/inputs in cotrsultetion ivith ltKN/SI]C'Bs to nitke lhe tsnlpletd c*rnprehensive rrith re$ptct

to r*quircrncrtts for NCAP dashboard.

l. The inputs may be proYidcd to 2-1 July 20ll ftrr furfter consideratitrtr by contpe tenr auth$rity

in htirristry before circulatiorr to all SPCBs and Chiel Sccretaries for preparation of State Actian Flarl

for imprcvement of Air Qunlity.

4. This ir*su** sith the approval of the cunrpttenl ilu{horlty.

Encl: ns abovr

*S-&-"-e"A
(Dr Sudhetr Chint*lp*ti|

$cientist H

I'or
"l'he *Ienrber Secrct"ttry, central Pollution Control lloard

Copy tor
PFS to J$ (NPC) - fior lnformation
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1.

State Action Plan ' Air Qualitv lmDrovement

Background - National Clean Air Programme

The Government of lndia has an ambitious vision of "Ensure satisfactory air quality for all"'

f" ight ti rhi", tt " 
t tini"try of Environment, Forest and Climate Change launched the

r.r"ti"-Licr"rn ei, program (NCAp) in January 2O1g as a national-level strategy advising

it 
" 

u"tio*iot ,"Orcin! the levels of air pollution at city and regional levels in lndia'

The objective of the NCAP is to ensure reduction in air Pollution by addressing the various

"orr""i 
ot air pollution The Programme is designed envisag-ing target of 20 to 30%

reducfion of particulate matter concentration by 2024 keeping 2017 as the base year'

FifteenthFinancecommission-AirQualitylmprovementin42MillionPluscities

15th Finance Commission (XV-FC) has recommended objective-based grants for

""g."nii"g-th" 
i"frastructure and other essential measures at city level to improve air

quitity in +-Z million-plus cities / urban agglomeration (UA) spread in 15 States'

Accordingly, a provision for grant of Rs. 12,'139 Crore for a period of five years from 2021-

ziz to zois-za ior augmenting the measures to improve air quality in 42 Million-Plus cities

t'as Ue"n made. Ab6, a gtait of Rs. 4400 Cr has been released in FY 2020-21 for the

"ria 
prrpo"" to ide;tifie-d 42 Million-Plus Population urban agglomerations/cities for

implementation of CPCB approved city action plan.

Convergsnce ot Funds from State Government Schemes

. Funds from Convergence of schemes and programmes of various departmenu

agencies of State Governments such as urban local bodies, urban development

authorities and industrial developmental bodies

. The efforts and resources ofvarious departments identified in the approved action plan

will supplemeni the implementation of the activities in time bound manner'

. The physical activities and associated financial commitments made by these

departrnents will also be a major component of resource availability at implementation
of State action plan.

4. State Action Plan

City Action Plan has been prepared for all 132 cities (cities covered under NCAP &

FFC grant) and approved by CPCB.
. There are many activities identilied and approved under City action plan for which

policy intervention at the Siate level is essential. Such intervention will help in seamless
and smooth implemenialion of approved city action plan.

. The city action plan are comprehensively assessed by States before it was considered
for approval by CPCB. Therefore, State needs to fomulate and implement necessary
policy changes, including prioritization and convergence of activities of various on-
going and / or proposed schemes and programs.

. There are certain activities which needs direct intervention at State levelfor getting its
implementation at district or city level. Such as regulating age of useful life of vehicles,
compulsory adoption of vapor recovery system for fuel dispensing agencies in their
States, Computerization and regulation of Pollution under control system for vehicles
emission, regulation on use of DG sels.



Further, it has been observed through scientific studies are most of the Cities get
pollutants (upto 30%) from outside of the geographical and administrative boundary of
iocal authority. The NCAP program is being undertaken jointly with primarily ULBs and
therefore a comprehensive plan is required for achieving the obiective.

States Action Plan (SAP) are pivotal for success ofthe NCAP objectives and required
to prepared a comprehensive program- "State Action Plan," which shall be able to
address the problems.9

The draft template as a guide (but not limited to) has been attempted and is attached
herewith as Annexure l. which includes activities common for most of the Cities in lhe
States.

The statss are requested lo customise the template and prepare State Action Plan,
with monitorable, measurable system so that the policy intervention, activities
prioritisation shall be known and short, medium and long term activities based on their
dependency and complementaton can be decided.

CPCB may pursue with all State to highlight the necessity of State Action Plan and
extend necessary guidance and support in its formulation. The State Action Plan shall
have following essential attributes

. Required Policy lnterventions

. RegionalAirshedapproach

. State polices for actions requisite for improvement of air quality

. Regulations or amendments in existing regulations for strict enforcement of the
actions

. Schemes and lncentive programmes for various sectors pertaining to the
activities for air quality improvement

. State level initiatives for dust control, waste management, improvement in
public transport, augment green transport, use of cleaner fuels, infrastructure
development, elc.

. Mechanism for smooth and seamless flow of informalion, tie funds and inter-
deparknental co-ordination

. Timeline, departrnent and Fund sources for each of the activities identified in
State Action Plan

. Activities which needs to be discussed and get implemented by neighbouring
States in the same Air shed.

. Ccr-ordination committee mmposition and meeting frequency for each
neighbouring state

. Co-ordination committee composition for co-ordination and abatement of
causes for air pollution, at intra and inter district / city or State level. Fund
provision for implementation of the identified activities and share of each
stakeholder (departrnenvDistricl authority/ULBs and neighbouring
States/Districts/ cities).

A draft template of indicative activities is provided below:
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Annexure I - Template for State Action Plan

Name of the State

No of Cities under NCAP & FC

State Nodal Officer

Contact Details

1. lndustrial Emissions

Sl. No Actions/ Activities Remarks

1 Policy for use of DG sets

2 Framing Rules and Regulations on Uninterrupted Power

supplv in states

3 Guidelines for laying city qas distribution network

4 State policy for permitting new industries in Criticalll
Polluted Areas

5 Regulations for Emission Tradinq Scheme

6 Regulations for conversion of Brick kilns to clear
technoloqies

7 Notification for replacement of heavy oil (eg., Furnace oil

diesel etc) based industries to alternate energy sources
(CNG/PNG/Electricitv)

8 Any other Policy / Rules/ Standards/ Guidelines pertaining

to lndustrial Emissions may be provided

2. Municipal Solid Waste

Sl.No Actions/ Activities Remarks

1 Notification and Enforcement of SWM rules & Legacl
municipal Solid waste manaqement.

2 Guidelines / Notification, Fund and Policy support for

development and Construction of Waste to Energy

Plants for (a) non-recyclable / combustible dry waste (bl

Bio-methanation / Bio CNG under SATAT scheme
(c) Composting plant etc.

3 Any other Policy / Rules/ Standards/ Guidelines
pertaining to Municipal Solid Waste Management ma1

be provided



a,

3. Construction & Demolition Waste

4. Road dust

6. Vehicular Emissions

Sl.No Actions/ Activities Remarks

1 Policy for development of proiects on construction 01

C&D waste conversion plants

2 Policy for use of C&D waste in laying and construction ol

State Hiqhwavs.

3 Any other Policy / Rules/ Standards/ Guidelines

pertaining to Construction & Demolition Waste

manaqement may be Drovided

Sl.No Actions/ Activities Remarks

1 Schemes for development of green belU open spaces

and street sides qreeninq on state hiqhwavs

2 Maintenance, repair and paving of state highways from

time to time

3 Any other Policy / Rulesi Standards/ Guidelines
pertaininq to Road dust manaqement mav be provided

5. Agriculture Waste

Sl.No Actions/ Activities Remarks

1 Schemes & subsidy for ln-situ and Ex-situ treatment o,

agro residues usinq mechanized equiDment

2 Collaboration with ISRO and preparation of Satellite

based maps for monitorinq of fire incidence.

3 Any other Policy / Rulesl Standardsi Guidelines
pertaining to Agriculture Waste may be provided

SI,NO Aclions/ Activities Remarks

1 Notification and Enforcement of PUC norms and online

monitorinq of PUC imDlementation

2 Policy / Scheme for Eco- Friendly Mass Rapid Transporl

Systems

3 Plan and fundinq for construction of bvoass / rino roads

4 Notification for Phasing out old vehicle- Commercia
vehicle older than 10 years. Privately owned vehicle

older than '15 years
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Any other Policy / Rules/ Standards/

7. Household

Sl.No Actions/ Activities Remarks

1 Amendments to the building bye laws for " lndoor ait
quality manaqement'

2 Schemes for Use of LPG/ PNG for cooking fuels

3 Any other Policy / Rulesl Standards/ cuidelines
pertaining to Household emissions may be provided
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1Cl13!21 .1:29 PM

Email

Email

cPcB AQM NCAP

NCAP dashboard-Seeking inputs for the templates developed for the
State Action PIan: Reg

From : cPCB AQM NCAP <ncap.cpcb@gov.in> Tue, Aug 03, z0zr 03:27 pM

Subject : NCAP dashboard-Seeking inputs for the
templates developed for the State Action
Plan: Reg

To : It mppcb <It_mppcb@rediffmail.com>,
bspcb@yahoo.com,
chairmanSTjkspcb@gmail.com, Chandigarh
Pollution Control Committee <cpcc-
chd@nic.in>, Head office Karnataka State
Pollution Control Board
< ho@kspcb. gov. in >, hocecb@gmail.com,
hspcbms@gmail.com, Member Secretary
< member-secretary@ rpcb. n ic. i n >,
mem bersecreta ry@ospcboa rd. org,
mem bersecreta ry@ pcbassa m. org,
membersecreta ryg pcb@ gma i l.com,
membersecretaryj kspcb@g ma i l. com,
Member Secretary AppCB
< membersecy@appcb.gov.in >, Maureen JA
Sangma < memsecy.spcb-meg@gov. in >,
Member Secretary Karnataka State pollution

Control Board < memsecy@kspcb.gov.in >,
ms-gpcb@gujarat.gov.in, ms msoffice <ms-
mppcb@mp.gov.in>, Ms Neetu Kumari
Prasad <ms-tspcb@telangana.gov.in >,
ms@mpcb.gov. in, ms@u ppcb.com,
ms@wbpcb.gov.in, Member Secretary
<msdpcc@nic.in>, mspcb-hp <mspcb-
hp@nic.in >, Member Secretary
< msppcb@punja b. gov. i n >,
msukpcb@gmail.com,
mswbpcb@gmail.com,
ra nch ijspcb@g ma il. com,
rusovi ljohn@yahoo.co. i n,

https ://email. gov. in/h/printmessage?id=2 1 490&D=Asia/Kolkata&xim= 1

tlL attachment

1t3
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spsubudhi@gmail,com, TNPCB Chennai
<tnpcb-chn@gov.in >,
tnpcbmembersecreta ry@g mai l. com

Cc : Yanathungkithan@gmail.com,
acenviro2012@gmail.com, AQMC Cell
Karnataka State Pollution Control Board
<aqmc@kspcb.gov.in >, BESTA
VENKATESWAM PMSAD
< bvprasad@appcb.gov.in>,
ceolab@uppcb.com, debaic wbpcb
<debaic.wbpcb@gmail.com >,
deputydirectorlabs2@g mail. com,
dpccairlab@gmail.com, Prasad Dasari
<esci 1-tspcb@telangana.gov.in >,
golesnehal@9mail.com,
greenshabir@gmail.com, himachal

. ncapconsultant
< himachal.ncapconsultant@gmail.com>,
hspcbaircell@gmail.com,

;dair@mpcb.gov.rn,
jyotilima24l 1@gmail.com, lab rpcb
<lab,rpcb@gmail.com>, mayuri mppcb
< mayuri.mppcb@yahoo,com >,
megspcb@rediffmail.com, M. P.George
ScientistD <mohanpg.dpcc@gov,in>, nac
prs <nac_prs@yahoo.com >,
ncapconsultantpunjab@gma i l.com,
ncaputtarakhand@gmail.com, neelima ncap
< neelima.ncap@gmail.com >,
nihar54@ rediffmail.com,
npcb2@yahoo.com, ppcbairlab@gmail.com,
pundir priya <pundir.priya@gmail.com>,
raghavbitian@gmail.com,
ranirema@gmail,com,
sushildogra25@gmail.com,
swathysadala@gmail.com,
tusharmathurl23@gmail.com, uh-gpcb-
ncap@gujarat.gov. in, CHENCHUGURLA
KRISHNA MOORTHY < unit2-
see2@appcb.gov. in >, Suresh
Sathyanarayana <ssuresh,cpcb@nic.in >,
CPCB RD LUCKNOW

htlps , / ema il.9ov. rn/h/p rintmessage?id=21 490&tz=As a/KolkataAx m = i 2t3
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1.A113121,1:29 PM Email

< rdlucknow.cpcb@gov.in>, jagan baunty
<jagan_baunty@yahoo.co. in >, PRASOON
GARGAVA < prasoon.cpcb@nic. in >,
zchangsan.cpcb <zchangsan.cpcb@nic. in >,
cpcbrdchennai@gmail.com, Mrinal Kanti
Biswas <mkbiswas.cpcb@nic.in>, CPCB RD
Kolkata < rdkolkata.cpcb@gov. in >, Kamal
Kumar < kamalkumar.cpcb@nic. in >,
BHARAT KUMAR SHARMA
< bksharma.cpcb@nic. in >, Sunil Dave
<sdave.cpcb@nic. in >, Member Secretary
CPCB <mscb.cpcb@gov.in>, P K GUPTA
ADDITIONAL DIRECTOR
< pkgupta.cpcb@nic.in >, Pankaj Agarwal
< pagarwal.cpcb@gov.in >, Sakshi Batra
<sakshi.cpcb@nic.in>

Sir/ Madam,

In reference to the development of NCAP dashboard, I am directed to
forward "Template for State Action Plan" prepared by MoEFCC. It is requested to
provide your inputs / comments on the same by Thursday,5 August, 2o2L,

Thanks & Regards,
NCAP Team
CPCB

"= Template for State Action Plan.pdf
231 KB

https:l/email.gov. in/h/printmessag e?id=21 490&U=Asra/Kolkata&xim= 1
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10113121, I :32 PM

Email cPcB AQM NCAP

NCAP dashboard-Seeking inputs for the templates developed for the
State Action Plan: Reg

From : CPCB AQM NCAP <ncap.cpcb@gov.in> Tue, Aug 03,202103:29 PM

Subject : NCAP dashboard-Seeking inputs for the tt;L aftachment
templates developed for the State Action
Plan: Reg

To : snt <snt@iitk.ac.in>

Cc : Member Secretary CPCB
<mscb.cpcb@gov.in>, P K GUPTA
ADDITIONAL DIRECTOR
< pkgupta.cpcb@nic.in >, Pankaj Agarwal
<pagarwal.cpcb@gov.in>, Sakshi Batra
<sakshi.cpcb@nic.in>

Sir

In reference to the development of NCAp dashboard, I am directed to
forward "Template for State Action Plan" prepared by MoEFCC. It is requested to
provide your inputs / comments on the same by Thursday, 5 August, 2ozt.

Thanks & Regards,
NCAP Team
CPCB

- Template for State Action plan.pdf
' 231 KB

https:/iemail.gov.in/h/printmessage?id=21 498&E=Asia/Kolkata&xim= 1
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Meeting of the National Knowledge Network

August 5,2021

Minutes
Attendees:

Prof. S. N. Tripathi
Dr. J. S. Kamyotra
Prof. B. R. Gurjar
Shri Chandra Bhushan
Prof. Sachin S. Gunthe
Er. (Mrs) Padma S. Rao
Prof. Sharad Gokhale
Prof. Prateek Sharma
Shri. Prashant N. Pawar
Dr. Vijay Kumar Soni
Prof. P. Agarwal
Dr. V. K. Shukla
Shri. Nikhil Chatane

Regret: Mr. Sundeep, Dr. Ajay Deshpande, Prof. Virendra Sethi, Prof. Karan Madan

A meeting was called by the Coordinator of the National Knowledge Ner'work (NKN) to discuss the

draft Template for State Action Plan (T-SAP) developed by MoEF&CC for NCAP dashboard

purpose. Prof. Gurjar coordinated the discussion while considering each of the sectors listed in the

T-SAP. To begin with industrial emission sector was discussed in detail wherein policy for use of
DG sets, framing rules and regulations on unintemrpted power supply, guidelines for laying city gas

distribution network. policy for permitting new industries in critically polluted areas, regulations for

emission trading scheme, regulations for conversion of brick kilns to clean technologies,

notification for replacement of heavy oil-based industries to altemate energy sources are listed.

Shri. Chandra Bhushan suggested to add a few pertinent information such as number oi
polluting industries in respective state, cornplying industries and detailed inventory of fuel

consumption (type and quantity). He opined that before asking states to implement these measures

there is a need to understand existing sector-wise issues. E.g., DG sets are mainiy used in Northem

cities due to intermittent power supplies. Further, he suggested that there may be several states

where city wide laying of gas distribution nerwork might not have happened so far because

primarily it is done by Ministry of Petroleum and Natural Gas. In Delhi, for example, it has been

done by the Gas Authority of India Limited, which is a central government entity. He also pointed

out that monitoring, compliance and enforcement have major role in industrial emissions. In the
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general guidelines, endorsement of industrial emission compliance, enforcement, and monitoring by

all states may be added. One of the major problems emerging in the industrial scctor is the recycling

industry which could be part of action plan too.

Dr. J.S. Kamyotra proposed that a general state action plan can be prepared with some of the

Iisted sectors such as industries for all states. States can add specific plans as per the need and

requirement. He concurred with Shri. Bhushan and suggested that states with sufficient air pollution

data can make specific action plans whereas remaining states can proceed with the general state

action plan. In this regard it will be helpful to know from states the availability of, and gaps within.

data. It was also requzsted to knorv about the status of SAP implementation from states. Dr.

Kamyotra further suggested that there should be upper limit to the number of polluting small scale

sector industries wherein installation of expensive environmental pollution control technologies is

not viable. The existing industry-specific document prepared by CPCB should be revised

incorporating cleaner fuel usage. Prof. B.R. Gurjar summarized the discussion advising that T-SAP

should have provision of asking states for disclosing industrial data and gaps therein and creation of

detailed emission inventory.

Er. (Mrs) Padma Rao suggcstcd scgrcgating and charactcrizing thc action plans at city and

state levels as all action plans cannot be in-rplernented by either one of them. She highlighted the

availability of fuel consumption data for all industries in Maharashtra, but emphasized the

importance of cleaner fuel (use of CNG/PNG). T-SAP should also include various levels of

responsibilities in the state for its tirnely implementation. She shorned concern lor upcoming power

plants in many states.

Prof. Prateek Sharma agreed with earlier points ernphasizing on to have a clear identification

of state level problems before making T-SAP. He explained using the example of an EIA study that

initially requires the collection of the most important baseline data before identifying the actual

scenario. He suggested to form grouping of states based on the baseline data and create specific T-

SAP catering the need of particular groups having similar issues.

Prof. Sharad Gokhale pointed out that many states have already submitted city action plans to

CPCB which are now approved. He emphasized that the city action plans are being implemented in

many of 132 non-attainment cities. Thus, it should be noted that in the T-SAP there are many

activities identified rvhich are aiready approved under the city action plan. However, for their

effective implementation appropriate intervention at the state level is essential. So, it is desirable to

\kJ-'



check whether cities have completed tasks assigned to them under the city action plan. Prof.

Gokhale added that it should be ensured whether the essential attributes are included in the statc

action plans or not.

Dr. Vijay Kumar Soni advised for adding information related to database availabitity in the

template as the present template has only infonnation regarding policies and rules.

Shri V.K. Shukla mentioncd that studics suggest that citlz lcvcl air quality is affccted by both

regional and background contributions hence actions at srate and regional levels which also

consider the airshed approach are required. There are certain policy intenentions which are

required to be taken by every state such as phasing out of older vehicles, introduction of cleaner fuel

in industries etc. There are certain activities which needs direct intervention at State level for getting

its implementation at district or city level. General actions have been listed in the template, however

states may customize the template for state specific environmental issues clearly defining the

actions, timeline and executing agency. Mr. Shukla added that categorization of industrial zones

into red, orange, green & white categories has already been based on well-defined criteria, states

may utilize the sector specific information fbr air polluting industries.

The second sector discussed was Municipal Solid Wastes. Shri. Bhushan suggested to follow

the segregation procedure in waste management in which wastes should be segregated at their

origin. It should be added in the state action plans to get information about how many cities are

following segregation policy. and whether they arc following incentive policy for adopting

recycling and segregation strategies. He highlighted the need to add more indicators in solid waste

sector like city-level and rural-level waste management. Swachh Bharat Mission is rural-level waste

management. So it is needed to consider the rural areas also along with the cities for developing

state action plans. Agricultural waste, household waste etc. are relatively less attended solid waste

sectors that should have some indicators in the template.

Prof. Gokhaie pointed out the problem of the open burning of combustible wastes in winters.

Prof. Agarwal stated that the burning of solid waste is banned under the solid waste management

2016 rule. He further added that only 30oh of the waste generated in India is treated in ULBs. So,

focus should be on the treatment of municipal solid waste which will reduce the problem of open

buming. Prof. Gurjar then concluded the discussion by summarizing the overall and specific

concerns discussed in the meeting regarding T-SAP.



Action item: Shri. Chandra Bhushan will share notes on the indicators which can be added to the

sulte action plan template, and he also requested other NKN members to share their notes as well.
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CENTRAL POLLUTION CONTROL BOARD
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. I!'INISTRY OF ENYIRONITIEITT, FOREST & CLIIUATE CHAI{GE GOV'r. OF IHDIA

Speecl Posr/ Ernail
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Dr. Sudheer Chiutalapati
Additianal Directori Scientist li. Cp Division
Ministr-v of Envirorunent, Forcst ancl Climate Ciriurgc:
Indira Paryavaran Bhavan
Jor Ilagh Road. Aligani.
l.lew Deihi- I 10003

Iiubjeet: NCAP Dashboartl- Seeking Inpufs on the templates developed fbr the StateAction Plan: Reg

Kef; MoEFCC lerter no. t6sl7/ 69/ a02l-cpA clnted 20.07.202r

Sir,

with refbrence to ahove.-letter on caprtir.rnecl sutlject. it is intbrruetl that Cpc'B has lirnvarderlthe indicative template lbr preparati,crn of state Actian plan to all spcBs i pCCs tbr theirsonxnents i inputs. I:.,1t_.__."gu.,i: response has lr*lr rcceived {iom UppCB. \,,lpL-l}, OdishaPCB. fuIeghaiaya pCI3. WBPCI]. Assam pilB a*d {.}rtrakhan,.1 ECB (enctosed,y. CpCI} *lsoconducte<l a nrecting wirh NKN on the sul:ject.

CPCB has prepared conrpreirettsivc ternplate on the state action plan incrirporating viervs .1.the above mentioned sevcn sPC:Bs alcl NKN. copy of'the sarne is enciosecl Iirr conrir.lerationplease.

Your:; faithtully,

q--
Arjclitional Direcror & Ftead 

^,fJi;[i'j:1]
Bncl: As above

Copy to:
Joint Secretary. Cp Division
I\{inistry of Environmenl, Forest and fllimate Change
Jor Bagh Road, Aliganj, Ncw Deihi *_ I l00t):i

f'or kind informatiotr pleasr

'qfr*$ .rfi' Tfr w{t rx, ffi*r loo3z
Parivesh Bhawan, East Arjun Nagar, Delhi-1 1 0032

$HItt/Iel : 4 3 1 02030, 22}OST g?, MZlWebsite .: www.cpcb. nic. i n



Template developed for State Action Plan

Ambient Air quality data: Plan to get acccss to availablc air quality monitoring stations
in the state/UT operated by both Public and private agencies. Quantification of
Improvement in existing air quality

Identification of prominent air potluting sources: To carry out invcntory of air
pollution sources in state,,UT including hotspots or areas of concern pertaining to air
pollution.

Hotspots of air pollution: Hotspot with respcct to air pollution (such as stubblc burning,
illegal waste burning, unauthorised operations, cluster activities, forest fires etc.) should
be identified and localised action plan for rnitigation of the same should be prepared.

l. Industrial Emissions

S. No Actions / Activities
I Policy for use of DG sets

2. Framing Rules and Regulations on unintemrpied po''er supply i, stat.s

3. Guidelines for laying city gas distribution nerwork

4. State policy for permitting new industries@

5. Regulations for Emission Trading Scheme

6. Regulations technologies for 
"

7. Notification for replaccmcnt of heavy oit 1cg., Furnacc oil, arcs"f crcl Urrs"a i"a-ustrie. to
altematc energy sources (CNG/pNG/Electricity;

8. Any other Policy / Rulesi Standardsi Guideline
be provided

8.a) Data of number o/'polluting industries i, ,ntpu"ti
detailed invenlort of fuel consumption (tvpe und quantitv)

8.b) Policyfor Restriction on (Jsage oTfet cok"TortnaustrAt Us".

8.c) Strengthening of InJiastructure i Iv
emission monitoring by SPCBs/PCCs.

8.d) MeQhanisms to control Fugitive emis,sions sourL'es.

V-y.
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8.e) Policy regarding installation ol CAAQMS based on the emission potential or Capacie
of Air Polluting Indttstries

8J) Approved clean fuel policy

8-s) Resource fficiency: use of secondary resources as raw materialfor circular economy.

8.h)

&t)

8.i)

Policy to set up e-h,aste recvcling unit in industrial areas in compliance "'ttt f*utt"
Management Rules.

Mechanism to be devised for expansion of OCEMS to air polluting industries / sourc.es
that are not covered presentlt,kuch as Emissionfrom L,titiry* Stacks in l7 categories
etc.).

Limitation o.f the number of polluting srnall scale sector industries wherein installation
of expensive environmentai pollution controls technologie.s is not tiable.

2. Solid Waste Management

Actions / Activities
Notification and Enforcement of SWM rules & Legacy municipal Solid waste
management. I

I

Guidelines / N
of Waste to Energy Plants for (a) non-recyclable / combustible dry waste (b) Bio-
methanation / Bio cNG under SATAT scheme (c) composting plant etc.

Any other Policy / Rules/ Standards/ Guidelines pertaining to Mrni"iput Sofia Wurt"
Management may be provided

3.a) Mechanism adopted to control open burning of MSW/.

3.b) Time targeted policy for treatment of total generated toba *@
waste at dumpsites

3. Construction & Demolition Waste

S. No

3.c. Polic ion of ban on

Actions / Activities
Policy for developmcnt of projects on construction of C&D waste conversion plants

for use of C&D waste in la and construction of State Hi

(t
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4. Road dust

5. Agricultural waste

3. Any other Policy / Rules/ Standards/ Guidelines pertaining to Construction &
Demolition Waste management may be provided

3.a) Alternative qtangements for C&D llaste managemeni in the obsence of C&D Waste
conversion plants to be incorporated.

3.b) Encouraging development oJ'decentralized C & D waste managenxetlt by large scale
construction proj ects.

3.c) Establishment of C & D waste recoverv and recycling centres in UA.

s.d) Demand creationfor c& D waste and alternative use of c& D waste material

S. No Actions / Activities
1 Schemes for development of green belt/ open spaces and street sides greening on stati

highways

2. Maintenance, repair and oaving of state highways from time to time

J. Any other Policy / Rulqs/ Standardsl Guideline-
may be provided

3.a) Monitoring of road dust especially in and around hotspot areai in uicinftl, of snte
highways and other roads to a^r^re.e^r dust pollution and evolve strategies for iis cintrol.

3.b) Mechanism /br development and *
states and clusters to be incorporated.

S. No Actions / Activities
I Schemes&subsidyforIn.situandEx-situtreatmento@

mechanized equipment

2. Collaboration with ISRO and p.ep
fire incidence.

J. Any other Policy i Rulesr'standards/ Guidelines pertaining to Agnculture Waste mE
be provided

3.a) Time targeted policy coupled with supply chain mechanism.for ln-situ and Ex-siti
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address:
c Bio-mass Projects with respect to the Hot spots o/'crop residue burning.
o Use of decomposerfor In-situ Crop residue managemenL
. Supply chainJbr crop residue to cow shelters.
. Crop diversification; Shift in Cultivotion to alternate Crops (Non-basmati to

. 
Basmati) to reduce Crop residue.

3.b) Use of biomass / crop residue based pallets mass blending with coal and its co-firing
in thermal power plants with blending ratio which needs no modification in boilers.

3.c) Development ol'elfective protocol.for monitoring qf .fire incidents including crop orea
consideration and cropfire areo duta.

6. Vehicular Emissions

S. No Actions / Activities
I Notitication and Enforcement of PUC norns and online monitoring of pUC

implementation

2 Policy i Scheme for Eco- Friendly Mass Rapid Transport Systems

J Plan and funding for construction of bypass / ring roads

4 Notification for Phasing out old vehicle- Commercial vehicle otder tna, tO yranr
Privately owned vehicle older than l5 years

5 Policy for E-Rickshaw/ vehicle

6 AnyotherPolicyiRules/StandardsiGuidelines'
may be provided.

6.a) Mechanismfor centalized record maintenance of P\JC checl<s, CertiJication andi,ross
check by the concerued transport authorities to be incorporated

6.b) Re-fuelling Stations be retrofitted with Vapor Recovery System.

6.c) Incentives Jbr scrapping old vehicles and buying new ones and Penalties for keepittg
old vehicles

6.d) Infrastructure .for Waste Management fr.om scrapped Vehicles.

6.e) Li-Battery waste Management plan to befacilitated

6./) Adequate Infrastructttre to support e-vehicles. Charging stations network be planned

I

I
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7. Household

e Air quality is affected by both regional and background contributions hence actions at

state and regional levels which also consider the airshed approach are required

o Categorization of industrial zones into red, orange, and green sectors has alreaciy been

implemented so states may choose to permit or ban an industry depending on the state of
the environment in their state or zorles, fbr example- inTTZ some industries are banned.

A similar strategy could be adopted by other states.

o Awareness on Air Quality: To develop Mobile App i Online portal for dissemination ol
air quality as well as to lake complaints on local air pollution.

o Action plans prepared for 124 non-attainment cities under NCAP project initiated by

MoEF&CC may be referred for drawing state action plan.

. State Action plan rnay dwell upon other relevant action points as per need and

rcquircmcnt of that statc which arc not mcntioncd in abovc tcmplatc.

*,t**r<*

with respect to anticipated demand.

6.s) Integration of'E-Vehicle Policy with Battery Management Rules.

6.h) Exottns ion of' supp lv i nfi'as tructur"e of cl ean luels
6.i) Incentives for scrapping old vehicles and buving new ones and Penalties for keeping

old vehicles

S.No Actions/ Activities
1 \mendments to the building bye laws for " Indoor air quality management"

2 Jchemes for Use of LPG/ PNG for cooking fuels

3 {ny other Policy I Rulesl Standards/ Guidelines pertaining to Household emissions ma1

re provided


